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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1235 OF 2024

IN THE MATTER OF:-

NEWS ITEM TITLED "NHAI HAS MADE HIGHWAY AT PROTECTED POND SITE IN
DELHI ACTIVISTS" APPEARING IN THE TIMES OF INDIA DATED 30.09.2024"

INDEX
SL. PARTICULARS PAGE
NO.
1. | Affidavit on behalf of Respondent No. 4/Wetland Authority 1-3
of Delhi
2. | ANNEXURE-A: (Copy of joint inspection report dated 4-13
13.01.2025)
3. | ANNEXURE-B: (Copy of status report alongwith Award, 14-21
Possession Proceedings by DDA)

RESPONDENT:
THROUGH

Ms. Jyoti Mendiratta

(Counsel for the Respondent)
H-34, (Lower Ground Floor),
Jangpura Extension

New Delhi-110014

Dated: 04.02.2025
NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1235 OF 2024

IN THE MATTER OF:-

NEWS ITEM TITLED "NHAI HAS MADE HIGHWAY AT PROTECTED POND SITE
IN DELHI ACTIVISTS" APPEARING IN THE TIMES OF INDIA DATED
30.09.2024"

REPLY ON BEHALF OF RESPONDENT NO. 4 IN COMPLIANCE WITH
ORDER DATED 16.10.2024 PASSED IN THE CAPTIONED ORIGINAL
APPLICATION.

MOST RESPECFULLY SHOWETH:-

I, Shyam Sunder Kandpal, aged 57 years, working as Member Secretary,
Wetland Authority, Delhi, -Department of Environment, Govt. of NCT of Delhi,
having office at I.P. Estate, New Delhi-110002, do hereby solemnly affirm and

state as follows:-

1. That the present matter is pertaining to alleged illegal constructlon 6f a
highway by the National Highways Authority of India (NHAI) that
encroaches upon a protected pond in southwest districtv of Delhi. This
pond is classified as a protected water body under the Delhi Water
Bodies Act. As per the news item, NHAI built the Urban Extension
Road-II over the pénd in Goyla Khurd village, which was among the list

of over 1,000 ponds to be protected.

2. That water bodies are spread over the entire area of Delhi. These
water bodies are .under the management and control of different
authorities which have ownership of the land on which _such_,wate,r

bodies exist.

g
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That in compliance of order dated 16.10.2024, a joint inspection of the
pond having Khasra Number 9/29 (10-09), Village Goyla Khurd has
been carried out on 13.01.2025‘by officials of Revenue Depaﬁhent,
Wetland Authority of Delhi and Delhi Pollution Control ”C'o‘mr‘nittfe’e

(DPCC). During the inspection it was observed that:

Q) As per the Award and Fard document received from the
Revenue 'Department, land bearing Kh No. 9//29(10-09) on
which the alleged pond site is located has been awarded
(Award No 06/2008-09/SW) for the purpose of the
Construction of 100 Mtr. Road Under Planned Development of
Delhi at Goyla Khurd by the revenue department (South-
West), Kapashera, New Delhi. R

(D) It is found that NHAI had built highway (ﬂyover)_zqv\e“r'; the
pond in Goyla Khurd Village, after handover of the land: by
DDA to NHAL N

(iii) As per the inputs received from Delhi Wetland Authority,
Khasra No. 9//29(10-9) in Goyla Khurd Village is a listed
water body under Wetland Authority of Delhi.

Copy of joint inspection report dated 13.01.2025 alongwith Geo-tagged

photographs is annexed herewith and marked as ANNEXURE-A.

That, as per records, Khasra No. 9//29(10-9) is owned by Delhi
Development Authority (DDA) and work related to management and

development is the responsibility of land-owning agency (i.e. DDA) i‘

That a meeting taken by Member Secretary, DPCC on 31.01.2025
whereby DDA has submitted land status report of Khasra Number
9//29 (10-09). DDA has submitted that as per LR, DDA available
Khasra No. 9//29 measuring (10-09) has been acquired vide Award No.

06/2008-09/SW for the purpose of construction of 100 Mtr. Road (UER-

K
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42

II). Physical Possession of land measuring (10-08-10) has been handed
over to DDA by LAC/L&B Department, GNCTD on 27.07.2010 and the
same has been further transferred to NHAI Department on 21.08.2012.
Physical Possession of remaining land measuring (0-0-10) of Khasra
No. 9//29 has beeﬁ handed over to DDA by LAC/L&B Department on
21.04.2023 and the same has been simultaneously transferred to NHAI
Department on 21.04.2023. Copy of status report alongwith Award,
Possession  Proceedings is annexed herewith and marked as

ANNEXURE-B.

That, DDA being the land owning agency may kindly be pleaded as

respondent in the present matter by this Hon’ble Tribunal.

It is humbly submitted that the Respondents have the highest reépétt
and regard for the orders and majesty of this Hon'ble Court. The

present status report along with its annexures is being placed before

P

DEPONENT

this Hon'ble Court for its consideration.

VERIFICATION:

Verified at New Delhi on this the Ar_m day of February, 2025 that the
contents of the above status report are true and correct to the best of
my knowledge and belief and no part of it is false and nothing material

has been concealed therefrom.

DEPONENT




43 ANNEXURE-A

Joint Inspection Report

gl Tlo.“;ml‘al.’tce"of the order of Hon'ble NGT regarding “NHAI has made highway at protected pond site in

elhi Activists ap_)pearlng In the Times of India dated 30,09.2024. In this regard, joint inspection is carried
out by the officials of Revenue Department, Delhl Wetland Authority and Delhi Pollution Control
Committee( DPCC) on 13.01.2025 and following observations are made:

1.As per the Award and Fard document (enclosed) received from the Revenue Department the alleged
pond site is awarded (Award No 06/2008-09/SW) for the purpose of the Construction of 100 Mtr. Road
Under Planned Development of Delhi at Goyla Khurd by the revenue department (South-West),
Kapashera, New Delhi. ; e ;

2.1t is found that NHAI had built h]ghWay»évér-tﬁ_e,bq'nd in Goyla Khurd Village.

3. As per the inputs received from Delhi Wetland 'Authority, viilaggﬁoy}g_ Khurd, Khasra No. 9/29(10-9) is
a listed water body under Wetland Authority of Delhi. As per the di'ré(.:'éiclin. of Hon’ble Delhi High Court in
WP(C) No. 9617/2022, Revenue Department has carried out grblj_rid truthing of water bodies and as per
the report of District South West, Goyla Khurd, Khaéra No. 9/29,(1'9—:9) is an existing water body.
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OFFICE OF THE ADMILAC (SOUTH-WEST), ROOM N, ¢
OLD TERMINAL TAX BLDG, KAPASHERANEW DE 1) 1

AWARD
Award Nor 06/2008-09/Sm

GOYLA KHURD

Name of Village: -
Nature of Acquisition: - Permanent.

Purpose of Acquisition:- Construction of 100 Mtr. Roau

Under Planned Dovelopment oi Ded

Notification: U/S 4 No.F.9 (88)/2004/L&B/LAMTE
Dated 07/04/2006

U/S 6 No.F.9 (88)/ 2004 /LAY 41
Dated 04/04/2007

INTRODUCTION

The award pertains to acquisition of {and in village Coyla Khuid
measuring 183 Bighas 10 Biswas land was nolifiecd UfS 4 ol the faidd s
Act 1894 vide notification No-F9 (88)/2004/L&B/ILAM 6 dates s
Objections were invited from the interested personsiuns cwieity wis . .
hearing were accorded to hem. As claimed/filed objections by ianc
detailed report U/s S5A was prepared and forwarded lo Land & Duitieg i

vide this office letter No. 8110 dated 26.12.2006 for conswicrpton tua

direction. The Land & Building Deptt after cansidernng aii the aspocts, e

notification U/s 6 vide No-F.9 (88)/2004/I.&B/NAI77-91 cated 040457 7

'

land is required to be taken by the Government at the pubhn oxpooacs

public purpose namely Construction of 100 Wilr fleoad Uneer Slemios

Development of Delhi.

In order to hear the claims of the affected persons, the notices WS 6 &0 -

LA Act 1894 were issued to the interested persons oi wiiage Toyia Rhuid
their claims The claims filed by the persong i raspest of lard rians
have been discussed under the appropriate heading *Craims”

TRUE AND CORRECT AREA

As per. notification U/s 4 & Section 6 of LA Act 1884 usaea
measuring 183 Bigha 10 Biswa.

The details of land tolal measuring . 183 Biohs 10 ogwas wive
awarded in this award 15 a8 Khasra No. arge#tus-sposing vy Lo 0
under

' Khasra No. I Aroa
‘ 11123 1017
611212 v 01
3 .| 410
alt Q8
71112 L 0-15
71211 1006 '
9 laig |
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CLAIM AND EVIDENCE

Notices U/s 9 & 10 of
persons/land owners to. file claims. In

7n 214
140 |24
LN _|aae
q6 T [e06
RiZi 2-18
Bi16A |08
252 3[B05 530
217min__|0-10.
Total - i . 183-10

claims were received in this office:-
[$.NO.[NAME OF FHEKHASRANO.
CLAIMANT e
1. Prakash s/o Deep Chand 201i7/2/1,30414/1/1,
| 20m7/1,1412,241001
2 Satpal s/o Deep Chand Do
~—trqersebespchand Do
4. SanjeeTsTJEEﬁWEFi'EaTF”" 3‘0/77ﬂ7’1’l§/§.’5/’i'.‘£/"2’.' '
SRR L 1242171
5. Sajjan Kumar s/o Banwari | Do

1.

6. Gajender s/o Raghubir

T KamaT 576 Jai Narain
10.
TDevender sfo Jai Narain’

12.

Lal SRR
Bhagwan s/o Raghubir

|
Kuldeep s/o:Raghubir

Kripa s/o Mahadev - ¥ as:

13.

Kulbir /o Raghubir -

-

14.

15.

I

16.

Tnderjeet s/o Mool Chand
ieram sfo Ram Saroop
“Biarambir . singh &
Randhir Singh sons of

Hazari
Abhinay. & Abhishek sons

of Sathir Singh__.._

~Surender sio Jai Narain. |:

30/7/1,6,5.4/2,2

| 1471

Do:

e,
rtrrr—_

LA  Act were issued to the intereslec
pursuance of Notices u/s 9 & 10 following

[ CLAIM AMOUNT |

3 10 4 Crores per |

Acre . |
3 to 4 Crores per i
Acre |

3 to 4 Crores per

_Acre :
3 to 4 Crores pef |
Acre ;
3 to 4 Crores per |
iAcre: D v
3 to 4 Crores per |
Acre ____ ‘.
3 to 4'Crores per!l
Acre. ;

Vil A81, 171212,

172,141

9.25,24/2,30117/1,
16,20/116,15,301115,

Do

.1._47I.2._6.—/2- e ke
“Z0il811,6/2.151129,
25,16

[Dalel ‘Singh & Umed Singh.

9I8I2,31,12

o2

| 310 4 Crores per !

Acre .. '

3 to 4 Crores per
Acre t

o 4 Crores pef

Acre .

3(0;;1 Crofé:.s peri

Acre

"3 (o 4 Crores per

15.000/- Per Sq
Yards

Yards.

Yards

| 15,000/ Per Sq

\\)3_‘
®

i
1
i
Acre |
|
!

145,000/~ Per Sg:
Yards s oy
15.000/- Per Sq!

115,000/ Per Sa
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[ TsonsofRam Singh

18. | Inder Singh s/o Ram Singh 15119/1,8,7/112,411,3, T;rggo, -

1//213‘5112/2.13, Yos oS0

19 Raipal /o Raghubir 120 Byt ks i

Raghubir 300711.6,6,412,20112 | 15,000/- Per Sq |

9,25,24/2,30/1M71,1 | Yards 1

6.20/116,15,30//15, |

Munshi Ram s/o P et €111 '

| Pava rabhu | Do 15,000/ Per Sq'i

Ajit s/lo Mool Chand Do, oo Tgrggo/ Per Sq!

: |

Rajkumar s/o Mool Chand |Do V:’?rggo/- Per ng

\23. éaé;]itd Singh slo Mool [Do =5 \1(;{330/- Per Sqi
an Ya'rds

FA. Anand Singh s/o Charan 16/7/1.611,5/2.45, |20, 000 Per Sql|

Singh 14/2,441111/1,10/2, | Yards, ‘

11 1 2 lacs for |

(m | e g I g |

25. Nand lal s/o Charan Singh | Do 20, 000 Per Sq|

Yards, |

2 lacs for |

e | st o bidbawell '

26 | Kartar Singh, Ranbir Singh 524,23/ 2 ~15,00000- 1ol

. Satvir Singh @ Satbir : each co-sharer |

Singh & _Atar Singh i

Deceased Through Legal !

Heirs, : \

Sh. - Kuldeep Singh & l

Kulwant Singh All - Are : !

SoneOf Shodailal | o ol i |

ARKET VALUE

MARKET VALYE

The land in question, which is"t0 be racquired. is-an “Agricultural Land”

The market value of the land under acquisition is to be determined with reference
to the date of Notification u/s-4 of the+Land Acquisition Act.1984, which is
07/04/2006 in the instant case. For determination of the market value of land the
indicative price fixed by the Govt. of NCT.of Delhi for agricultural land in Delhy @t
the rate of Rs. 17,58,400/-(Rs. Seventeen Lakh Fifty Eight Thousand Fout
Hundred Only) per acre as conveyed by the Dy. Secy (LA). Land & Building
Deptt. Vide letter No. F.9 (20)/80/ L&B/LA/G720 dated 30/8/05 should be
considered in this case. The indicative price of land has been fixed by taking into
consideration various factors in respect of land in NCT of Delhi the sale deeds
prior to Notification u/s 4 of LA Act were considered. However to justify the issue
the copy of following sale deeds of village Goyla Khurd is considered. The details
of some of the Sale Deeds of village Goyla Khurd are as under:-

-

Gonsideration | Date )
PAmount |
500,000.00 14103/2006

e
Village

e e

Goyla
456:000.00 | 2910372006

It was, however, seen that the above transaction related 1o smaller s1iz¢ u‘i_
plots, which resulted into higher price of the properties. The market value of lanc
measuring 183 Bigha 10 Biswa should be much lesser than the §ale price ol
property measuring 45/50 s9 yard. The land being acquired 18 agricultural land

AR T E e S it

IO SR T i 5
3 5 o ——
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Fu
i.._....y,,w,.__m..m,.. i it

moasuring 183 bigha 10 bish i
o , wa. | am of the view that While ing in vi

ﬁxedtrgcs&:uoc?s of the area and also keeping in view the m';::g;n\?a:n v ICW'lhc
determined @ 107“5 of Delhi, the appropriate market value of land :; Ozdldtm
Tuemty Sevan Ti‘noad:ggg %gr acre or @ Rs.3, 27,083.33/- (Rupees Thrgcl:J | a;;
Bigha. ighty Three rupees Thirty Three Paise on;y)' Par

VALUATION OF STRUCTURES

structureAss g:r the s}anding instructions of L & B Deptt. any unauthorised

iy ﬁ_?ncu tural land need not to -considered for access of

& Jiliet dlr:’w ile annogncement of award u/s 11 of LA Act 1894. Besides the

departm:nt :e lg)l‘DAsib;\nA‘é Dany sanction plan/approval from the competent
.e. as the case may be nor

support of there claim of structures. 5 AT PO in

) Therefore, in the light of standing instructions issued by Land & Building

time to time the structures on the agricultural land of village Goyla Khurd have

R:eezl{a:&scted in violation of law and are as such liable to be ignored U/s 24(8) of
e ct.

SOLATIUM

30% solatium will be given to the landowners on the market value of the
land due to compulsory nature of the acquisition as per Provision laid under
section 23(2) of Land Acquisition Act 1894.

ADDITIONAL AMOUNT

An additional amount @ 12% per annum on the fnarkel value of larc
U/s 23(1A) of Land Acquisition Act 1894 shall be given lo the land owners for the
period commencing from the date of notification U/S-4 of LA ACT 1894 to the
date of physical possession or Award; whichever is earlier. :

APPORTIONMENT

Apportionment of the said compensation.among all the persons known
or believed to be interested in the tand of whom, or of whosc claims. | have the
information, whether or not they have appeared before me, is lo be determined
as per the Naksha Muntazamin. Where there is a dispute and the same 1S net
settled, the matter shail be referred to the Court of Additional District Judge. Detr:
U/s 30-31 of the Land Acquisition Act, 1894,

LAND_REVENUE

The land revenue will be deducted from the rent rolt of the village Goy's
Khurd w.e.f taking over the physical possession.

e T WU




SUMMARY

The award is summarized as under: -

A)  The market value of land R 4

S

| measuring 183 Bigha 10 Biswa
| @ 17.58,400/- Per Acre. @
Rs. 3, 66,333.33 Per Bigha. Rs: 6,72,22,167.00/-

| B)  30% Solatium U/S23(2) |Rs. 2,01.66,650.00/-

C)  Additional amount @ 12% | Rs. 20067198.00/-
Per annum U/s 23(1A)
w.e.f 07/04/2006 TO
30/09/2008
(908 Days).

Grand Total Rs: 10,74,56,015.00/-

(Rs. Ten Crore Seventy Four Lak!.
fifty Siz Thousand Fifteen Only) \

=N

ey Y.V V| RAJASEKHAR;
LAND ACQUISITI N COLLECTO#
DISTRICT SOUTH WES |

.

PR. SECRETARY (Revenue)
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SUMMARY

The i
award is summarized as under: - ’\

. A)  The market value of land |

measuring 183 Bigha 10 Bis
@ 17,58,400/- Per Acre. @ o
Rs. 3, 66,333.33 Per Bigha. Rs: 6,72,22,167.00/-

B)  30% Solatium U/S 23(2) | Rs. 2.01.66.650.00/-
C) Additional amount @ 12% | Rs. 20067 198.00/-

Per annum U/s 23(1A)
w.e.f 07/04/2006 TO

30/09/2008
(908 Days). |
o i e R
Grand Total Rs: 10,74,56,015.00/-

(Rs. Ten Crore Seventy Four Li- =
fifty Sis Thousand Fifteen Only} P

e ——— )i e
—e——

(Y.V.V.J RAJASERHA <

LAND ACQUISITION COLLECTUH
DISTRICT SOUTH WES'

PR. SECRETARY (Revenue)
) {M\ (‘,WvJ‘j
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ANNEXURE-B

Land Status Report of Khasra no. 9//29 of Village Goyla Khurd.

Wlth mielence to the Urgent Hon’ble NGT matte1 in OA No
1235/2024 (Medmo Notlce for 31. 01.2025) received in thls ofhce throuOh

E-mail dated 30.01.2025.

In this regard it is submitted that as per LR, DDA available in this

office thé Khasra no. 9//29 measuring (10-09) has been acquired vide Award

no. 06/2008-09/SW for the purpose of construction of 100Mtr. Road (UER~
11). Physical Possession of land measuring (10-08-10) has been handed over
1o DDA by LAC/L&B department, GNCTD on 27.07.2010 and the same has
been further transferred to NHAI department on 21.08.2012. Physcial
Possession of remaining land measuring (0-0-10) of Khasré no. 9//29 has
been handed over to DDA B)f LAC/L&B department on 21 .04.2023 and the
same has been simultaneously transferred to NHAI department .on

21.04.2023.
Copy of Award, Possession Proceedings and handing/over taking
over are enclosed herewith.

It is also submitted that a Court Case titled Centre for Youth
Culture. Law & Environment & Ors. Vs NHAI & Ors. in W.P.(C)
16669/2024 in respect of Khasra no. 9//29 of Village Goyla Khurd is

pending before Hon’ble High Court. Next date of hearing is fixed for

04.03.2025.
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_. OFFICE OF THE ADM/LAC (SOUTH-WES i, ROOM fve
| OLD TERMINAL TAX BLDG. KAPAGH! R/:' NEW DE

AWARD

Award No:- | (;36/5@@3 w@ﬁ/ﬁ%ﬁa}
Name of Village: - GOYLA EHURD
Nature of Acquisition: - Permanenl

Purpose of Acquisition:- Constructioned $00 Ml
Under Planned Develaptoea: .

Notification: UIS 4 No.F.9 (88)/200 A tiz fuil s
Dated 07/04/2006

UIS 6 No.F.9 {R8)/205. 't -
Dated 04/04/2007

-

© INTRODUCTION

«

The award periains to acquisition of jand » hses

_measunng 183 Bighas 10 Biswes land wos aluire?

Aof 1894 vide noblicaton No-b§ (881200411 &3 A

)uy ctions were anvited from e nleiesled poites

hesnng were accordedd 1o them As olaimpd/inoe e i

JL:.U ied report Uis B4 wi as prenared and (onwan! :
vide lhis office jeiler No 8110 daled 2612 2606 ‘i L onse
drection The Land & bunldmg Depll aller Cansic: s e kaie
notilication Uis 6 vide No i~ 0 (86)200a/L &3/ R A o Gt
land 15 remquiced to be laken by ihe. GoyenmGniia Uie: e s
oubbe purpose naniely Construclinn of 106G - o
ucvclopmcni of Dclhi

e I order 10 hear lne ciaims of the affected persan: tov et
¢ 1 A Act 1894 were ssued 10 he lerested p(":;f)‘t-‘. T e
G Claims The chaes fiked f300 Ihes DSOS >

have Deen discessea under ine appropnaie hn:vu.: ey

& R S e G R
. TRUE AND CORRECT AREA
¥ ' A 1/ i . Qi V8]
Coger pohincause L3S QG aoRREUH A
ineasuGhg 1 wicin U IS
¢ . 1t oo EAGHnnG. e Yk
e delgils ol sang tolal measurng o
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